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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH ¢ AT HYDERABAD :
1

0.A.NG,953/90,

Date of Judgment

@

Venkatanna Kanbanna

ee.sfpplicant
USoi

1. General Manager, South Central
Railvay, Secunderabad, '

2. Divisional hailuay Manager (M.G),
South Central Railway, Secunderabad,

«ees.Respondents

- — oy ——

Counsel for th? Applicant Shri S.lLakshma Redg

Counsel for the Respondents :  Shri Jalli Siddaiah

CORAM:
THE HON'BLE SHEI B.N,JAYASIMHA : VICE-CHAIRMAR
THE HON'BLE SHéI D.SURYA RAD : MEMBER (JUDICIAL)

(Judgment of the Uivision Bench 8elivered b
Hon'ble Shri D.Surya Rao, Member (2J) {

)
The applicant herein who was originally rec

as'pointsmen® was promoted as Jr.Signaller on 1-5-1

He was selecteé and promoted as SeRnior Signaller 1

Wt B

year 1985, but he refused promotion. He became eli
for promoticn to the post of Senlor Signeller again
effect from 6-1-88 i.e. one year after his refusal

promotion, 0On 30-B-88 he wss retrospectively promg
. ,

as 5enior Signeller with effect from 6-1-88 but no
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Oepartment to opt Por alternstive jobs of Clerks, T
\ .
T.N.Cs, Guards and A.5.Ms.

pursusnt to thess options called on 24-5-88, the app
|
exercised his option to work as Guard in the same scC

i.e. 1200-2040. { Accordingly he was sent for trainin

from 23-11-89 to£17—1-90 and thereafter he and ons a

]
Shri B.Nagesuwara Rao
|

i
order dt.9-10-90.
!
! . 4
the applicant from the post of lGoods Guard inthe sce

|
Rs.1200-2040 to [the post of Jupiof_jSignaller in the

were abscrbed as Goods Guards

Thereafter on Zggjﬂzﬁbrespondents

whits b S

of Rs.975-1540. ' It is this order dt.29-10-50 stsked
|

impugned in thié application, C:)

€

2 fo—
ignalling

TTE/TCS,

After his promotion on 30-0-E8,
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2. It)is contended that the order of reversion has

|
been passed arbitrarily without giving any reasons
b

and that

the applican@ hé% heen discriminated. Shri Nagesuar Rao WIhA

along uithlhim was not revsrted whereas he has
owd Wak to reitudul intns Powy VL L R

.

reverted simee fo-notice _was-also-giuen, iﬂé‘aIIEQEBE“Ehat 4

e

order of reversion passed at the instarce of a rivall union

i

i
RxXarkir belong}ng to I.N.T.U.C. whereas the applica
]

to South Central Railuway Mazdoor Union.

|
| I
3. A counter has)} been filed on behalf of

nt belongs

the reg-

pondents admiting that the applicant is eligible for promotion

as Senior Signeller from 6-1-13988,
|

promoting him r

It is stated thet in

etrospectively no arrears paid to him. It is

'
t

also admitted that pirsuant to the applicant% promation BR
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oy an order dt.30-8-88 as Senior Signeller, he had SubPitted
|

<l '
his option to work as GoodsGuard)and-cumpleted training and wes

|

later absorbed as Goods Guard ar by an order dt.9-10-90, It

is hovever stated that retrospective promotion of the %pplicant

@s Senior Signaller with effect from 6-1-1988 is incorrect due
I
to non-availahility of any posts of Sr.Signaller. This!mattér

'i
was raised by the Urganised Labour (SCRES) and the Compitent

Authority has tsken a decision to revert him to his DriEinal
I |

substantive post of Junior Signallier. In so far as SrijNa- r

| |

lgeswar Rao is concerned, it is stated that he was a regullar
t

senior 3ignaller from 26.8,86 and thersby he was eligibﬂe for “

| l
posting as Goods Guard and therefore the question of his

|

!Yeversion does not arise. ”

|

4, Ue have heard;ﬁﬁgi S.Lakshma Reddy, laarnedﬂ

coungel for the applicant and Shri Jalli Siddaiah, learn%L
standing counsel for Railuays., The order dated 30-0-08 ﬁ?a-
moting the applicant Prom the post of Junior Signellar ta{the
post of Senior Signaller indicates that he has been promu%ed

s
in an existing vacancy, If an a {revieuw of the vacancy D@Fl-

tion on the basis of any representation made by Union or |

|

otheruise, the :eépondents found it necessary to revise the
order dated 30-8-88,_ the applicant should Jh@we’ been given %n
c B |

opportunity of making representation against the proposed
L |

action giving reasons for reversiaon, It is seen from the |

impugned order that no opportunity was given and no reasoné
: |

are mentioned in the impugned order for reverting the appli-
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cant from the post of Goods Suard to the post of Junior

Signaller, The applicant could not even submit any reEre-

sentation against this order to the respondents as thié

order dossnot mention any reasons. The order thus beinl

e B— L
contrary to sydes ef principles of natural justice & has

|

to be set agide and the applicant shall be continued asl

|

[Tm]

Goods jGuard (Officiating). Houever, it is open to tha
Respondents to issue a notice if thay feel it still y

|
necessary to revert him after affording him an epportunity

to make representation, With these directions, the appui-

i
cation is disposed-of. No order as to costs. M
|

o '[AA—&—L %_ Q“'_jt,. .
(éé.]\éj.m%ealmm) (0.SURYA ngj?o

Vice-~Chairman Member (3)

Dated: 29th November, 199Q. |

Dictated in Open Court. SBQ%&&E,anNA\
s\ Deputy Registraﬁ(Ju'

1. The General Manager, 5.C,Ely, secuncerabad \

2, The Divisional Railway Manager (MG}
5.C.Railway, secunderabad.

3. One copy to Mr.S.Lakshma Reddy, &dvocate, .
3-4-548/3, behind YMCA, Narayanaguda, Hyderabad.

4., One copy to Mr.Jalli siddaiah, sC for Rlys, CAT.Hyd.
5. One spare Copys
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CHEQM APPROVED BY
/

TYPED BY COMPARED BY

IN VHE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH ATHYDERABRAD.

'THE HON*BLE MR.B.N.JAYASIMHA : V.C,
AND

THE HON@BLE MR.D.SURYA RAO 3 M(J)
A
THE HON'BLE MR.J,NARASIMHA MURTY :M(J)

-

£

THE HON'BLE MR.R BALASUBRAMANTANLM(A)

DATE: dhmOn 2.9 ’”(76’

EBEBR / JULGEMENT:

M.A. /R.A,/Coa/No. ) -
i | oo

T ., No. "~ W.P.No.

0.A.No., 95"3/62@

ddmittgd and Interim directions
) ' issued.,

Allowed,

Dismisfged for default.

Dismisged as withdrawn,
Dismigsed.

Dispoged of with direction.L"*"ﬁ
M.A. Order Re jected.

No order as to COsts,






